CHAPTER XVII

PLACE WHERE PRELIMINARY INVESTIGATIONS AND TRIALS
HELD, AN OPEN COURT.

279. The place in which the Court of a Magistrate is
held for the trial of any complaint or for the purpose of
conducting any preliminary investigation into any case
triable by a Cotirt of Session or Supreme Court of Judica-
ture, or any Superior Court, shall be deemed an open and
publi¢ Court, to which the public generally may have access,

so far as the same can conveniently contain them; but it
shall be lawful for any such Court, if he shall think fit, to
order that during the investigation into any particular case
triable by a Court of Session or by a Supreme Court of Judi-
~ cature, no person shall have access to or be or remain in
such room or building without the consent or permission of

the Court.




